b1V 8.0. H.

wiwg & @iy faget a Afaae
TETE Y @ w79 &1 wluwre W @
oft Tgfy a1 faar Ay a1 1 & @ swTE
Y Jqr FTA 7 o fh1< A avorady ar s
fe7 qusit ®1 23 & fog a1 @
T Y 3@ aX & dro Ao w1€ N g
g g AR gAR Mfew a1 g -
IgF arX F M% faarg 7€ & gwar g—
a 9ok arg facg faaw wlx @ &
o 3E< #Y ag gewefeq wgw faar =
TENT FY A AN ATy g7 #% A1
g o g7 A A g7 #3 &
gax fan 7&Y @gar g 1 & fagtat & arg
FI TGN B! AT TR W OAFCE ¢
“That this House disapproves the action
of the West Bengal Governor in not
acting strictly as a constitutional head
inagmuch as he has refused to read the
text of the mandatory address, as drafted
by the Cabinet of West Bengal, and
provoked ugly scenes in the Legislature
and raised a needless constitutional contro-
versy with frightful implications to the
already strained Centre-State relations and
the future of democracy in this country”.
Tg geard 9% &fag gAw FEaw, @ro
o mwrdo (wifFee), Ho dto mrdo,
e shig Y T ¥ N grEeT F 5
sf1 qITIGAT ¥, 37 4 FEEd] F Eq@d
g gEa § Wi s @ R
yETa B A AR g N gy A
feddt & &, 3 #rd A 7 1 IfwT
geezfea gEard W | zEfAC A@ 9
TR A AT FAHFL AIqgT & qW F qIg
frag afedr

MR. SPEAKER : The njrnay has already
been given. I am not going to change it.

ot ve fowmd : ag famgw awa &
ag regrarfarn, adiZa & 198 fam &
faars & 1

MR. SPEAKER: I have given my ruling,
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whether you like it or not. It is there. There
will not be any change.

12 31 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—Contd

MR. SPEAKER : We now take up the
General Budget. We have already taken 4
hours and 50 minutes. Another 15 hours and
10 minutes remain. Shri Manoharan.

SHRI MANOHARAN (Madras North) :
Mr. Speaker, Sir at the outset let me offer
my birthday greetings to the author of the
present Budget, Mr. Morarji Desai. He is
now 73. He stands between the two mighty
orders, the order that is dead and the order
that is emerging. He might have seen in
life much and gained rich in experience, not
only political but social, economic and what
not of the country. I can console myself by
thinking that our Finance Minister can be a
better guide, though not a good master, of
the affairs of the country. Mr. Morarji
Desi knows better than anybody else regar-
ding the affairs of the nation. He knows
where the wind is blowing ; he knows where
the shoe pinches. So, I want to make some
observations for the consideration of our
Finance Minister.

After 1967 General Elections, the
country has got the unique opportunity of
passing through a certain mental and intel-
lectual revolution. The people in the country
are now trying to write the history of their
own. The monolithic order, the Congress
Party, enjoyed in the past 20 years has been
smashed to smithercens and the myth that
the Congress Party alone could deliver the
goods has been exploded. All over the
country, a sense of responsibility is aroused
and a sense of participation is registered.

12.33 hrs,

[MR. DEPUTY-SPEAKEK —in the Chairl

It is true that the fathers of the Consti-
tution had thought that till eternity one and
the only party, the Congress Party, will rule
the country and they would not have visuali-
sed a sort of contingency that the Congress
Party may go to the walls and the opposition
may takc up the administration of the
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country. But now the hopes of the fathers
of the Constitution are belied and an alto-
gether new development is in the offing.
Different political ideologies have come up on
the political horizon of the country. Till
1967, there was no emphasis given and the
accent pronounced on the Centre-States
relationship as we do it now. Till 1967, we
did mot bother about articlc 263 in the
Constitution. [ would like to quote articles
263 for the consideration of the Housc. It
reads :

“If at any time it appears to the
President that the public interests would
be served by the establishment of a
Council charged with the duty of—

(a) inquiring into and advising upon
disputes which may have arisen bet-
ween States ;

(b) investigating and discussing subjects
in which some or all of the States,
or the Union and one or more of the
States, have a common interest ;
or

(c) making recommendations upon any
such subject and, in particular,
recommendations for the better
coordination of policy and action
with respect to that subject,”

This article deals with coordination bet-
ween the States.

Now the entire country is thinking in
terms of establishment of that Council which
could definitely solve the disputes that may
arise between the Centre and the States.
Now the order—political, economic and
social—of the country is changing. Every-
where this trend is developing that today it
is not ane-party's rule but, on the contrary,
it is a multi-party system. The present
trend is that. So, it is high time for the
Congress leviathan to come out of the rut
and be shorn of its  abominable
attitude. The days of sitting in the ivory
tower and giving directives and directions to
the fumbling States lifting its eye-brow and
simply making any recalcitrant elements in
the State spelibound or simply threatening
the people and bringing them down' by thsir
tricks. and warnings are gone. Now the
unbearable shams from which the State
Gavermmeats have suffesedi se far as. enlarged
maunicipalities is being replaced by assertions
aad vespaasibilities, The, felling in the States
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that they are not the servants of the
Centre and nor the Mogul Emperor
is gaining ground, and no State s

going to tolerate the encroachment on the
part of the Central Government. The distinct
change that is visible in the attitude of the
State Governments should be construed as
not a defiance but, on the contrary, as an
assertion of right in the clear direction. .

In the light of this 1 want to analysc the
Budget that has been presented by the hon.
Finance Ministcr, Shri Morarji Desai.

I am surc the Budget has been farmed by
our Finance Minister under the assumption
that after 1969-70 therc would not be any
transfer of resources to the States in terms of
the final award of the Fifth Finance Commis-
sion which is expected to finish its work by
the end of July. You must have seen this
in the State Budgets ; they have revealed an
alarming deficit on non-Plan account and all
over. They expected that the recommenda-
tions of the Finance Commission would be
to the satisfaction of the States. Here, |
think, Mr. Morarji Desai might have thought
that the interim report of the Finance
Commission must be final and shall be final.
But I take a different view of that. I want
to quotc from the Finace Commission’s
interim report ; on page 4, it is said :

“We have still to have further discus-
sions with thc State Governments and
other parties and to examine carefully
the material already with us and the
further information and memoranda
which we shall receive regarding all the
items of our terms of reference. The
interim recommendations in this Report
should not, therefore, be regarded as
indicating our final views or recommen-
dations or as committing us in any way
regarding the principles of devolution of
taxes or duties, other than estate duty,
or grants under Article 275 of the Con-
stitution or any other matters referred to
us under the Presidential Order.”
Therefore, the interim report of the

Finance Commission is not final. Let not
the Finance Minister conclude that there
would not be any necessity for him to
transfer. resources to the State Governments
which are struggling for their own cxistence.
The State Governments have framed their
plan on the assumption that the gap in non-
Plan ageount will be definitely bridged by
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the Finance Commission, but unfortunately
it has not doneso. If thatis not forth-
coming, what will happen ? Either of these
two things will happen. Either the State
Governments will be compelled to resort to
overdraft or they will be compelled to cut
their development outlays. In either case
it is not only bad politics but is equally bad
economics. 1 would, thercfore, request the
Finance Minister not to rush with his pro-
posals and ideas of cutting funds and not
giving loans and not transferring resources to
the States hoping that the final award of the
Finance Commission would be according to
his own thinking.

The second point is the claim made by
the Finance Minister as regards stability of
prices.  Stability of prices is largely depen-
dent on trends in agricultural production.
Here I want to say something about one of
his taxation proposals, the excise duty on
fertilisers. This is a point at issuc now. I
am sure by this time our Finance Minister
might have changed his mind ; if so, well
and good. The excise duty on fertilisers will
definitely push up the cost of the cultivation.
What will happen thereby ? The farmers
will have to demand more for their producec.
Normally the State Governments as well as
the Central Government will find it difficult
to deal with a situation where the farmers
will be demanding more for their produce.
The incidence of the levy will normally have
to be covered by higher price and Govern-
ments, both in the States and at the Centre,
must fact that situation. This will defini-
tely introduce an element of confusion, this
will definitely tilt the balance and upset the
so-called theory of stability of prices.

Our Finance Minister was right in paying
encomiums to our farmers, that they are
doing a lot for this country’s production as a
result of which are fast overcoming our
difficulties on the food front. But while on
one side he is paying encomiums to the agri-
culturist on the other he is introducing this
levy on fertilisers.

1 think this is absolutely cruel on his
part. 1 cannot understand or appreciate
the logic behind this simultaneous distri-
bution of beuquets and brickbats to the far-
mers. I think this is a disincentive to the
green revolution widely advertised by the
Government of this country. Morarjibhai
cannot be saddist noet only i politics but in
oconomics also, So I would request him to
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stop this cruel business of kissing and kick-
ing in regard to the agriculturists of the
country.

Yesterday 1 read in the papers that the
Chairman of the Fertiliser Association of
India, Shri A. D. Mango, while talking to
newsmcn said that  ‘fertilisers which are
already costly compared to other countries
will become costlier as a result of the pro-
posed central excise duty.” He said that the
industry would not be able to absorb the
levy in its price structure and will have to
pass it on to the consumer.” ‘He was ans-
wering questions at a press conference
organised in connection with the seminar on
agricultural production being held tomorrow.’
Ie said that the fertiliser industry will also
be affected, and the tempo of the fertiliser
offtake will fail to keep pace with the rate
of increasc envisaged in the plan projection.

I request the Finance Minister to cone
sider this because if he is very sincere to
the agriculturists of this country, he must
come out with a proposal completely delet-
ing the levy on fertilisers in his original
proposal.

The second point concerns the tax on
agricultural wealth. 1 am not going into the
merits or demerits of the proposal. I am
simply viewing from a different angle. I
think the tax on agricultural wealth is an en-
croachments on the State jurisdiction.
Secondly, it is a calculated move to ride
roughshed over the State rights. Thirdly, I
consider it a declaration of a cold war on
the State jurisdiction in the matter of legis-
lative competence.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): Very funny argu-
ment.

SHRI MANOHARAN : I will explain.
Art. 246 deals with the distribution of legis-
lative powers as between the Centre and the
States. The Scventh Schedule defines and
delimits the powers of the States as well as
the Centre, in the Union List, the State List
and in the Concurrent List.

I am very happy that I could find some
friends in the Congress camp who also
attack the agricultural wealth tax. Entries
82, 86, 87 and 88 in the Union List gives
exclusive power to the State legislature to
legislate upon this. The Centr¢ has no
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business whatsoever to encroach upon it
Entries 46, 47, 48 and 49 in the State List
clearly state that the Centre has no jurisdic-
tion so far as agricultural income and agri-
cultural land tax are concerned. So, it has
been very clearly laid down in the Seventh
Schedule that the Centre has no jurisdic-
tion.

But I am told that the Finance Minister
has claimed that he has fortified his argu-
ment with the opinion of the Attorney-
General of this country. That might be
true. Regarding this proposition, more than
one view is possible. It may be true or it
may not be true that the Attorney-General
may have expressed that opinion and that
may be correct or may not be correct, be-
cause it is a question of interpretation. But
1 can argue from a certain angle and it is
this.

Parliament can legislate on this, but only
under certain circumstances. I have no
objection if Parliament wants to legislate but
it can do so in only three extraordinary
situations, and those situations are visualised
in articles 249, 250 and 252.

Article 249 reads thus :

“Notwithstanding anything in the
foregoing provisions of this Chapter, if
the Council of States has declared by
resolution supported by not less than
two-thirds of the members present and
voting that it is necessary or expedient
in the national interest that Parliament
should make laws with respect to any
matter enumerated in the State List
specifled in the resolution, it shall be
lawful for Parliament to make laws for
the whole or any part of the territory
of India with respect to that matter
while the resolution remains in force.”

So, it is only when a resolution is
passed by the Rajya Sabha that it shall be
lawful for Parliament to make laws for the
whole or any part of the territory of India
with respect to that matter while that reso-
lution remains in force. Article 250 deals
with an emergency in operation. When there
is an emergency Parliament has got right to
pass any legislation on the State subject,
provided it is in the national interest.
Article 252 gives a similar power to Parlia-
ment when there is consent from the
States.
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So, it is very clear that the Government
of India and this Parliament have no juris-
diction on this matter.

Probably, the Finance Minister
argue that the principle of won-obsrante
could be invoked. But [ take strong ob-
jection to that and I submit that it cannot be
invoked, unless there is a continuing conflict
between the States and the Centre.

may

So, on any account, it is clear that
Parliament and the Government of India
have no right to pass legislation on any
subject within the jurisdiction of the
States.

There is one other point which T want to
stress and I hope the Finance Minister will
definitely concur with me on this point. The
Central budget does not make any significant
contribution on the question of tackling the
ever-growing debt charges. Yesterday, the
Madras Finance Minister had this to say in
the Madras Legislative Assembly. This is what
has been reported.

“Mr. Mathiazhagam, Finance Minister
complainted that the State was not get-
ting its due share in the Central taxes.
He said the State had asked the Centre
to raise its share of income-tax from 75
per cent of the amount collected in the
State to 87 per cent. In the case of
excise duties it had pleaded for doubling
the present share from 20 per cent to 40
per cent. He hoped that the Centre
would accede to the request.”

1 am glad that the National Development
Council is going to meet shortly where all
these points will be discussed. He further
said :

“The State did not get a paisa from
the corporation tax which brought in
Rs. 320 crores. The State Governments
had to be contented with their Ministers
inaugurating new industries and companies
while the taxes collected from them went
straightway to the Finance Minister."’

The Finance Minister of Tamil Nadu
further pleaded for collection or re-payment of
the Central loans in easy instalments.

The debt burden of the States has grown
from Rs. 445 crores in 1951-52 to Rs. 5502
crores by the end of the Third Plan period,
Thus, the debt burden of the States has ine-
¢reased by 14 -times within a period of aboyt
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fifteen years. By 1968-69, this will increase
to a little over Rs. 7000 crores. This figure
represents the total debt owed by the States
to the Centre. Out of the total volume of
resources transferred under revenue account
to the States from the Central Government,
nearly 30 per cent flows back to the Centre
for repayment of principal as well as interest.
I request the Finance Minister to consider
the question of re-scheduling of debts on the
basis of a correct understanding and apprai-
sal of the situation. He may argue ‘Where
are the funds 7 We have no funds at all.
The State Governments clamour for more
funds and resources. But where are the
funds ? To him my humble submission
would be this.  All duplication and over-
lapping must go. Why should the Central
Government have so many Ministries ? For
example, a Ministry of Education at the
Centre is superfluous, because each State
Government has its own Education Ministry.
The people here at the Centre are doing
nothing except cating the wealth of this
country. Then take the Public Health De-
partment. Each State Government has got
its own Department of Health. Similarly,
there is a list of other Ministries as well,
namely the Food and Agriculture Ministry,
the Ministry of Labour, the Ministry of
Co-operation, the Ministry of Rehabilitation
etc. Those are all Ministries functioning
here with thousands and thousands of staff
and wasting thousands of crores of rupees
without doing anything concrete. So, I
would request the Finance Minister to con-
sider whether it is possible for him to elimi-
nate or abolish all these Ministries.

So far as agriculture is concerned, the
point is very clear. What do these people
know about agriculture ? The cultivators
are doing their job right under the very
nose of the State Government which knows
the problem. But here the people are sitting
in an ivory tower without doing anything but
standing as a stumbling block or an obstacle
and eating the whole wealth of this country.
Our Finance Minister here happens to be
also the Deputy Prime Minister of this
country ; it is high time for him to think
on the lines that I have suggested, namely of
abolishing all these superfluous Ministries,

Just one instance will reveal certain facts
in a very shocking manner. Take, for
instance, the Food Ministry. There are so
many Departments under this Ministry. For
eximple, there is a man called Agsicultural
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Production Commissioner ; there is another
man called the Animal Husbandry Commi-
ssioner. Then there is a third man called the
Inspector-General of Forests, and then there
is a man called the Agricultural Marketing
Officer. Why should there be so much of
duplication and overlapping ? The Finance
Minister has asked us ‘Where is the money ?°
But there is the money. If the Finance
Minister rightly thinks in terms of the
country’s wealth and the country’s money
and the taxpayers' money he can easily find
out a solution. 1 request the Finance
Minister to think over this and see that some-
thing is done. ,

He is a man of rich experience and he
knows better than anybody else in this country
what needs to be done. If he is not going
to do it, then who else is going to do it ?
So, in the evening of his life I think
he can do something for the people of this
country.

Regarding the tax on sugar, I do not
know why he has levied this tax on it.
I submit that the Finance Minister should
not be so bitter towards sugar, because it is
a common man’s commodity. Regarding
cigarettes, I do not understand why he has
become a saddist like this to tax the common
people of this country ...

SHRI MORARIJI DESAI : Everybody
is a saddist.

SHRI MANOHARAN : I have got much
regard for him. But he proves to be the
pastmaster in this.

1 would now like to say a word about
the excise duty on textiles. I would say
that the concessions granted by the Finance
Minister are not only too late but are wholly
inadequate. So, he must think over this
matter again and see that relief measures are
given to see that the mills which had closed
at the time of crisis are reopened. To that
extent I expect his co-operation.

The DMK Government is naturally
anxious to help the people of our State. We
want to embark upon certain plans which
are productive. but we have no money. Our
Finance Minister is a prohibitionist and
claims to belong to the Gandhian order. I
think he is the one and only man in the
country who can claim that. The late
lamented Chief Minister of Madras supported
him and said that on no account would



a7 Budget Gen.—

[Shri Manoharan]

prohibition be scrapped. We are losing to
the tune of Rs. 25 to Rs. 30 crores because
of prohibition, but the Chief Minister said
that he did not want to be lured by the
tempting figures. He was satisfied that with
the scrapping of prohibition, people would
be in the streets, the women would be shedd-
ing tears, and he did not want it. So, we
have every right to expect the Finance
Minister to help us, but the Planning Commi-
ssion which decided to give Rs. 250 crores to
Madras State has now brought it down to
Rs. 201 crores. If such a kind of attitude
is developed, what will happen ? We must
think of that. The situation has changed,
and the Finance Minister cannot say that he
is the master and the States must follow
suit.

SHRI MORARIJI DESAT : I will never
say that.
SHRI MANOHARAN I am not

talking of you, but of the Central Govern-
ment. Do not isolate yourself. When I
say Finance Minister, you are not Morarji
Desai.

SHRI MORARIJI DESAI Do not
mention the two together.
SHRI MANOHARAN : Now only I

understand you have double personality.

So, our Finance Minister must take note,
because the NDC meeting is going to be
keld, and he must correct it. If this is left
as it is, what will happen ? That is my
question.

So far as the DMK is concerned, we had
been preaching separation for several years.
After 1962-63 we were convinced that we
could not isolate ourselves from the main
political current of the country, and we
therefore decided to bury deep the philosophy
of separatism. We did not expect any bovquet
for it from anybody, we voluntarily did it,
but we stressed that certain conditions and
causes existing in the country which pave the
way for undesirable slogans and undesirable
political philosophies must be removed. The
other day, while the Home Minister was
dubbing the Shiv Sena a Fascist organisation
—1 am glad he did so—he said that certain
conditions and cauges exist in our socicty
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which pave the way for the emergence of
such Fascist organisations. So, unless and
until they are removed, a solution is an
impossibility. We were talking of separation
not on any other ground. We have no desire
to have a separate, independent Dravidasthan
or something of that kind, so that Shri
Morarji Desai may be my counterpart. The
question is simple. We are aggrieved parties.
Each and every State has such a feeling
today, Nobody can say that Tamil Nadu
alone is demanding this. What about West
Bengal, what about Maharashtra, what about
Gujarat ? Each and every State feels that it
must be an equal partner in the nation.

MR. DEPUTY-SPEAKER :
continue in the afternoon.

He may

13.00 hrs.

The Lok Sabha adjeurneid yor Lunch till
Feurteei of the Clock.

The Lok Sabha reassembled aft-r Lunch
at Four minuses past Fourieen of the
Claock.

[Mr. Deputy-Speaker in the Chair)

GENERAL BUDGET—GENERAL
DISCUSSION— Contd.

SHRI MANOHARAN : Mr. Deputy-
Speaker, I shall finish my speech within five
minutes. I have been referring to the need
for the Central Government to help the
States which are in distress. Today,what is
required for the Central Government is to
have fertile imagination and understanding
and not futile obduracy and obstinacy.

After pointing out the basis of it, I shall
conclude my speech.

The State Governments should be given
more powers and the residual powers which
are being maintained by the Central Govern-
ment should automatically go to the States.
Here, 1 want to quote the recommendations
made by the Setalvad Team. A Study Team
of the Administrative Reforms Commission,
Mr. Setalvad’s team, has pointed out that
*‘as sharers in the fruits of ; such projects in
the States, the Centre cannot in fairness to
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the States absolve itself of all the resposibili-
ties for shouldering a reasonable proportion
of the repayment obligations. A high-
powered expert committee should go into the
problem of indebtedness of the States in all
its aspects, and an imaginative, statesman
like approach be evolved by tackling it.” 1
hope the Finance Minister will consider the
proposals that 1 have given for his considera-
tion, especially in thc National Development
Council.

Now, 1 want to suggest for the effective
consideration of the Finance Minister one
important proposal, considering the need for
development that obtains today in our coun-
try. It is this. Concentration of power
must go, and decentralisation must be usher-
ed in, for which an important statesman of
the country made a suggestion to another
important man in the country’s national
affairs. It is this. While Rajaji was the
Governor-General, when the Constitution was
in the offing, he suggested to Dr. Ambedkar,
the then Law Minister, that considering
India’s vastness, the bulk of its population,
the polygiot nature of its population, the
society which we are having and which is
plural, and the culture which is composite,
which we are enjoying, India should have two
federations, one for the South and the other
for the North, and both should have a con-
federation in the top. The confederation
should deal with foreign affairs, defence and
communications. The present entries which
are in the exclusive purview of the Central
Government,—an  exclusive list, —arc too
bulky and so they must be rearranged, and the
Centre must be satisfied in dealing with three
subjects and two or three more like currency
and the like, and all the rest must go to the
States. If that is not accepted by the
Government of India, then I think they can-
not solve the issues that face the country
today.

Now, each and every State is clamouring
for more powers. This has been the demand
of the DMK party for the past so many
years. One by one, each and cvery State is
clamouring for more powers. The Prime
Munister of this country and the Deputy Prime
M nister cannot afford to ignore all these
ge‘nuine demands of the States. Each State
wants to assert itself. Probably the Deputy
Prime Minister may think that thereby the
strength of the Central Government may go.
But, 1 feel otherwise. If the States are given
enormous powers in their respective jurisdic-
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tion and if the Centre deals with defence,
communication and foreign affairs of this
country as an cqual partner in the national
affairs, the Gentral Government can be made
extra strong. But if you think that by tak-
ing away or snatching away the powers that
are now vested in the State Governments, the
Central Government can be made strong, you
are sadly mistaken. So, you must have a
realistic approach to the issues that crop up
today. 1 am one of those who believe that
this country’s integration must be kept intact.
So far as we the members of the DMK party
are concerned, we are second to none in up-
holding the integration and solidarity of the
country.

1 have been repeatedly saying on the
floor of this House that my party stands for
that. So, if there is any misgiving on the
part of the State Governments, it is not be-
cause of this but it is because of the non-
chalant attitude adopted by the Central
Government. So, [ request the Deputy
Prime Minister to come out from the old
way of thinking and have a new look and
have a new dimension of understanding and
see that the problems of Centre-State rela-
tions are solved. It is hLigh time for the
Government of India to think on these lines,
because everybody thinks that otherwise this
country may go to dogs. Now, whether
it is due to a clear-cut understanding that
has dawned on the Government of India or
not, we find that it is a fact that rehearsals
are being staged and enacted to have a coali-
tion all over. I am sure that after 1972 you
cannot find a Congress Government at the
Centre. The multiparty system will emerge,
and the Congress Party has ample opportunity
to have rehearsal from now on. Three solid
years are before them. They must study
problems absolutely and in their entirety,
They must iron out differences, if there arc
any. They must try to accommodate people.
They must shed away the so-called complex
of isolation. They must think of the unity
of the country. They should not think that
the States are after all subordinates.
Without States, there is no Central Govern-
ment.

The contributions made by the State
Governments are immense. The Central
Government  appear to have no realisation
whatsoever regarding that. 1 would request
the Deputy Prime Minister to think  whether
on the present basis it is possible to have the
paticn’s integrity intact.
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On behalf of the Government of Madras,
1 now want to make a request to the Deputy
Prime Minister. In the field of food production
the condition in Tamil Nadu is very bad.
We have been giving help to our neighbour-
ing States like Kerala when they were in
distress. But now the drought situation
in our State is so fantastic and terrible. The
day before yesterday, the Food Minister
visited our State. Our immediate require-
ment is the extent of one lakh tonnes of rice.
1 am happy that the Food Minister has pro-
mised our Chief Minister that something will
be done. But the term ‘something will be
done’ is shrouded in misunderstanding and
things of that kind. I submit that it must
be positively done. Otherwise, we are
seriously thinking of declaring the entire
Tamil Nadu as a famine-stricken area. It is
high time, therefore, that the Food Minister
should help our State at this time of distress.

We demand, on behalf of the DMK, a
reappraisal of the Constitution in the light of
ncw developments. Secondly, we demand a
rescheduling of debts. Thirdly, unnecessary
duplication must go. As I have already
pointed out, certain Ministries must be
immediately abolished in the interests of the
country’s prosperity. I hope that the Deputy
Prime Minister will do something in this
direction.

Fourthly, in order to maintain the inte-
grity of the country we must sit together and
sce what all we could do without any sense
of reservation. Let us not have a sort of
complacent thinking that these are all people
creating troubles. Actually, no State under
the Government of India as well as under
the Constitution is recalcitrant towards the
Centre. If the Centre tries to change its
attitude, it would be all the more good for
the Centre. If the Central Govcrnment is
strong, stubborn, obdurate and obstinate
without hearing and listening to the wishes
of the people of the States, I think it is high
time that the Central Government seriously
thinks of removing such kinds of recalcitrant
elements sitting at the Centre.

In regard to the tax proposals, I would
request the Deputy Prime Minister to delete
the levy on agricultural wealth, excise duty on
sugar, tobacco etc. and give relief to the
people of this country, Then only we can
appreciate the Deputy Prime Minister's pro-
posals. T hope he will do it.

MARCH 10, 1969
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sfiwat mfast qw (gieT) @ 9w-
e #ERy, § gy faw @ W
FETE 37T MR § I T Mg AR ¥
fau forg @igw & @19 I W Aw
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PHALGUNA 19, 1880 (S4KX 4)

Gen. Dis. 344
TE-T€ wo Nfeww § st wwd gar
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qrEST 1964 ¥ ¥y @ av wrfad
gt IT A At I § wwH ogwT
AxTE § F1€Y egaAw @1} 9, qaf F
&t #re g Y 79, IfFT @ @m W
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ez fadrr, Areatoea grar | &9 fogs
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R f& ag woht 7:i=Y & Sw w7
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D} ez wqAr 9 fraze A & fan
oY e fzar qrar & @Awr faamr
ST Frget § 5 #ur wied @ o {0
ft Jrawrdy o § fF faet & fearal
@A oy fear  ar adY frar g ? miw
Wt gaRk qdf faai & sx afza@ <
¥ gt 97 BF wear agT wsayr qar Dar &,
A3, gFRWEY, GAIEATR wf § aga
afgar a1 §21 gar , A wqy M q1g
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e =ifgy fe gaa &is Nag w3 AN
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oo §RT w71 qar g wafs fqasr faw
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3% § crfan sfama ¥ a1 wEdw wa-
a7 7 ft §g Ig a7 fry § faefrg azark



M Budget Gen,—

¥ graey § | Feg A1 syl # A fadly
FEAIU AT § g el SgEt & faaw
RGP g, © WA dar R,
grargfefes Sr & v e W™
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faggaa #Y sqr § Y@T W@ gEE T@T
e, g9y qrarfae s sifas feafa
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1 FTYR qTAFT ag foar s gt
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9T g TE ¥ 1 Sd) A @ ot ge
A &1 AfET T AT A AT F oK
83 FAT 69 AT™ FT T4 I fagem,
FA7 A sERr faqd afE @
W w1 a7 TO 9FETW KT GG A}E
sfraa Y & 1 AfwT @F gERX F A9
z& f IaC I3 A WAy aR W A
Y w1 qrg 17 wfama &1 g Faw
a3 are sfama f eEwRt T ¥ @ &
94 ¥ 7 a1 gfqaa s @ IO 939
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fe sTa g ot 3F fr 1952 & Awx
o aF 9T QW A §, IR ¥ fdy
o g & I A, IIH ¥ 715 v

I q@ §, AMA §, [AQT, WEAST
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52w #7 qqArT fred g€ wawar w 2@y
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UF g # fag Aot o Y ¥4y F
Nfefaa & avaea & wem wrgdh g1 ag
fzfre & favae wgamdy 3, ' amw
ITH EAfad wredAerew &1 ate
&t & wawe 9 o= forer & 5 3w
g F7 q9 w7, ATy w7 yqw 67, e
# a7 quta e &, foar @ W ae
T 1 & mrar tadh o s gy T @
FAT H Ag wET | wrakfwey firfaoey @Y
&, 3% W ft TEeY e foar mar &
AR A AT AT IWE W oA
weieg § {1 ¥; w7 ot wetew &1 & A0
qrare ot &€ & frw frda wcar e
g 1% aft w3 w0 2w & vz Mfygfae o
A FLER TN W W A W A
T awar § 1 1087 & gz shifeqt =
fewe XX w1 ax gug wiqr @1 qx A T
wTaEY a7 F T A frawe fgar 9t fw
afz @ 3w & NN ) wlw w7 fowve
fear aqr Y Nfgfram arg &7 & @
Ffsar€ grft 1 A0 awefrs s s sarEr
a3 TE AW ¥ AT A AwArAfey gATE GQ
i Fy Bar e orgt agy % WA A
FATT & WAET 9T qOA 7 gHA Q) faq
9z T  waTAr wA o, W AT ¥
faegs w7 adi g€ ol gow W § &
N T g g s wr i
&0y a1 39 g add ) afer gar
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[ W=y arfat )
TUT N G G oW Ay Efeoe:
®QY BT FOC AXT ¥ oY DAT |
afer zowl wzer 7 ¥ w9 AEw
T FY AEA €, AT A QW w1 g
&, wifqw degw =) qger &1 w9 2 fv
fga e 3w w1 YuT FOE ) @ &
X wead A Afegi g, Togd f
fifagi &, 7eaw a7 F F 97 §, IAR
Afqai g1, 378 FT w9 §g fe Fua
¥ % #7 9 99T § I8 g g qzar § )
¥ ey g fEIT R oqEAT 8§,
qes} 9T AFY qgar @ | RAgd ¥ w3 A
X FreNaT qF 9T § @ At 9 Afaar
RN arfra 7 gy € &
ITH T { TG A FT A« 921 §) %
wré goa f | T Our qraEan fer @
qrar & @Y ¥ ofq 1 o fqred go e
&, wreg@l #Y W) fared g dwdr § a=
FY Y farey gu gadt & 1 gR 9w w=wA
#Y g1z qrdY § wafe ga afgma 7 fa%-
four frar a1 WY w9q @i fagay W,
arfsat @re ff WY IF IATH § gAF Y
AT &1 AACA ST 9T, I WiEAT
® oF "7 98 NgfagT a1 | wEw "
qrad g a7 qod g §1 oF afwar
gar fwr § | WA FP AR @ @A
¥ qvx RTT & Wiz § faawr wfemarc
frar @ axar &1 wfem agrady &) 4
T AT FT |

& qodY A FTAAG J[F FE PO
g3 ¥ g wg g fEww ¥ o
T% G &7 ggqarT fwar g, S @ @
@ @ fEar e Wi ary @ g w9
&< &1 q1he dar frar w0 1 qg aga
qERTF §

SHRI H. N. MUKERJEE (Caloutta
North-East) : Mr. Deputy-Spoaker, Sir, the

Finance Minister, perhaps opnscious of the_
wnsavoury nature of his budgel. has tried to

MARCH 10, 1960

Gea. Dis,

embellish it with some feeble humour, but it
remains a poor thing, little more than the
usual petty book-keeping and, in the matter
of taxation, the characteristic jumble of
crafty ooncessions to the very rich and of
imposts which irritate and injure the gene-
rality of the people.

My friends of the Swatantra Party, more
a pressure lobby of the propertied and the
privileged than a political party, must have
been happy at the putrid economic philoso-
phy, if it can be called a philosophy, which
was propounded by the Finance Minister.
T could imagine the Masanis and Dandekars
laughing in their sleeve when the Finance
Minister expressed the hope that he was not
stealing the show from the Planning Com-
mission. Why bother about the Planning
Commission anyway when you have said
goodbye to planning and all that? The
Finance Minister has gaily tried to look into
his own mirror, as he put it ingeniously, but
he is in the centre of the stage, not the
Planning Commission. For how long he will
be there, now that the people are awake
from Kerala to West Bengal, has come to
be the moot point.

Meanwhile, this Budget has been wel-
comed by certain quarters and the Economic
Tim-s has written gloefully—I quote :

«Implicit in the highlights of the
Budget is a meaningful leaning on the
market economy and private sector expan-
sion.”

The hon. lady Member just now was
regretting that there was no mention of
socialism. Mr. Morarji Desai does mention
socialist society once but in a rather peculiar
way. As a matter of fact, it is much better
that there is no talk of socialism which is
merely so much hypocrital bunkum.

This Budget gives a whole series of con-
cessions to the very rich who are, acoording
to the Finance Minister, possibly, the really
needy. He has given relief to the cotton
and jute mill-owners who shut up shop after
cating away the assets of their companies as
well as workers’ provident funds.  They
will have a rebate for development. There
is relief in export duty on jute maaufacturers
and lea. We waat exports to be boosed
but not at the cost of having to give conti-
nyed support to people who have shown how
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inefficient they are and how insensitive they
are to the basic requirements of this

country’s economy.

Then, the Finance Minister has given an
extension of the tax-holiday and development
rebate to new enterprises. He has asked for
cancellation of corporation tax ceiling at 70 per
cent. He has allowed for amortisation of pro-
motional expenses and expenses on project in-
vestments, market surveys and so on. He has
said that there will be no increase in income-
tax rates as far as the upper slabs are con-
cerned. He has not hesitated to fleece the
upper middle-class who because of fixed
income are disabled even from evasion which
i8 practised by all and sundry with incomes
between Rs. 10,000 and Rs. 20,000. They
are between two worlds, like the South
Indian mridane—they are beaten from either
side. I hold no brief for them. But be-
cause they are a sort of people who can be
caught more easily, they are being made to
suffer and the real big bugs have the run of
the land. There is a new class division in
our society of which even Marx was unaware,
the division between those who have expense
account and those who have not. The
Finance Minister has taken good care to see
that the big bugs get all the advantage of his
Budget.

After paying court to Big Money, the
Finance Minister has dipped his hand into
the pockets of the poor. He is coliecting
Rs. 127 crores in additional excise duties.
He has come heavily down on sugar for-
getting, as the hon. lady Member just now
indicated, the case of the producer, the
peasant, who is actually in distress, and has
come heavily down on sugar in a manner
which would add to the pockets of the
prosperous.

But he is raising into the bargain the
price of a drink of even tea or ooffee. The
Finance Minister might tell us that there
should not be much of a rise in the price of
sugar, but he should ask his colleague, the
Railway Minister, how over the months he
has continuously increased the price even of
tea and coffee. He does not travel by rail ;
most Ministers never travel by rait, but we
know how a cup of tea or coffee costs so
much more. His own colleaguc goes on
increasing prices while he says here, ‘I have
put such a small impost that there should
not e any significasd rise it prics’.
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Our friend, the Finanes Minister, frowns
on smoking. Even the frugal ‘Char Minar’
addict has to fork out a few more paise for
a quiet puff. The poor man’s bus fare is
also going to rise because of increase in the
duty on motor oil. We could go on like
this ; these are known, but it is better to put
them all togsther to sec what a cumulative
effect this Budget is likely to have on the
average man.

We oppose all the new taxes and im-
positions on the basic ground that ncw
burdens are being laid on the people while
big business gets relief. And as far as
foreign capital is concerned, it is ruling the
roost in @ much happier eondition than ever
before.

The Finance Minister has proposed an
excise duty on fertilisers and on power-driven
pumps, and we opposc these because they
would impose fresh burdens on the peasantry
as a whole and would raise the price of
agricultural products without benefiting the

peasantry.

In regard to these impositions, the House
has already learnt that thc legal position is
very doubtful, and as far as that is concern-
ed, the entire goings-on suggest how terribly
shoddy is the legal advice which is available
to the Finance Minister. But quite apart
from the niceties of the law, these hindrances
are hurled exactly when our economy can
move somewhat more quickly than
before only if the rural sector operates at a
more efficient level. We have been told by
Prof. Gadgil of the Planning Commission
that there should be at least a five per cent
growth in agriculture and an eight to ten
per cent growth in industry and business
which are inter-related and these should
proceed concurrently. Now, in spite of
what is euphemistically called thc ‘Green
Revolution’—the ‘Green Revolution’ which
even our friend, Shrimati Tarkeshwari Sinha,
tried to debunk the othor day—in spite of
this Greea Revolution, we can certainly
claim that a sort of a break-through in agri-
culture has been achieved in 1967-68, parti-
cularly in regard to wheat, largely on account
of new types of seeds having been uscd ;
the rice crop was a little less in 1967-68 than
in 196465 when there was not much ballyhoo
about production. But, cven so, at this point
of time there has happened a certain improve-
merit as far as agricultural production is
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concerned. Prof. Gadgil has pointed out
in a speech at Bangalore that we have to face
in regard to the agricultural problem a very
serious situation and if we have to get results
all over the country, the problem of co-
ordination of the agricultural programmes
requires much more serious attention than
it has received so far. Then he says :

...... this is going to be where the
Fourth Five-Year Plan fails or succeeds :
our ability really to get the programmes
that are suitable for each crop and each
region of the country. What will matter
is our ability in each State to get a full
co-ordination between the various de-
partments, the Revenue, the Agriculture,
the Animal Husbandry, the Co-operation
and the Finance altogether. All this,
and to get really on the ground the
people who are interested in this pro-
gramme in a meaningful manner, not
only the old Community Development
approach.”

I close the quotation here, but it is
exactly at this point of time that the Finance
Minister brings certain proposals which
might upsct the apple-cart in so far as agri-
cultural production is concerned.

In principle, we support the idea of taxing
agricultural incomes, but the way to do it is
not through the proposed wealth tax which
is bound to prove ineffective as far as we can
see in view of the record of the Government.
1 realise that it is very necessary to prevent
black money being translated into agricultural
property and houses. For example, the
country should like very much to know what
happened when more than 2 million tonnes
of wheat were procured in 1968 from Punjab,
Haryana and U. P. and the Government
agents including the Food Corporation of India
bought all this wheat form the traders in the
ma«ais at around Rs. 80 per quintal. From
all accounts, the traders paid the farmers
only Rs. 50 per quintal and no more. Thus,
New Delhi’s munificence allowed these inter-
mediary traders to net a margin of Rs. 30
per quintal. For 2 million tonnes, the net
amount comes to Rs. 60 crores. This whole
amount goes unscathed and untaxed. New
Delhi, of course, has no money to spare, let
us say, for instance, for the needs of Calcutta.
A World Bank estimate in 1960 said that
Rs. 200 crores would “save™ Calcutta. That
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was their expression, that is, save it from
going to pieces, which it has been doing
steadily. The State Government has just
reminded the Centre of its responsibility in
this regard, for Calcutta, harried beyond
endurance since Partition, when refugees
poured in and life became nearly impossible
is still India’s city, the hub of industry and
trade and the key to our export. But, of
course, New Delhi is very curt and has no
money to spare for Calcutta, while Rs. 60
crores go to the pampered profiteers in food
who poison the economy with the assittance
of the Government.

In this bedevilled situation, my party is
in favour of forthwith transferring this
subject of taxation on agricultural wealth to
the States by suitable amendment of the
Constitution. The Central Government can-
not be relied upon for purposes of this tax
because its machinery, corrupt or inefficient
or both, will certainly harass rhe peasants in
general and actually permit black money to
escape. This is a game where the tax-coll-
ecting machinery has specialised to perfection.
Moreover, the States are in need of new
sources of revenuc and at least in some States,
democratic advance can bc utilised to have
genuine popular supervision of tax collection.
It cannot be left to those members of the
executive at the Centre or in the States who
have so far behaved in a fashion which has
gone against the interests of the country.

While the Finance Minister’s proposals
are what I might call a messy package which
we shall just discard, we fully support any
agricultural wealth tax that may be levied on
urban big business in order to extend it to
their investments in land. This is the idea
we posit as against their plaintive concern
about the ‘“genuine’ agriculturists which the
Finance Minister expressed on the budget day
when in the midst of his speech, the Prime
Minister daintily handed over to him a chit
which he was constrained to read.

Some people have said that it is a pity
that his second thoughts did not come earlier
before the presentation of the budget but he
will be wise if he has further thought in the
matter on the lines at least that 1 have
indicated.

There is no time to elaborate on
them, but class differentiation in our agrarian
structure has widened the dispartiy between
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big and small cultivators a very great deal.
Over a year ago, onc of the scions of the
House of Birla, Mr. L. N. Birla, presiding
over one of the capitalist meetings noted this
development of what he called capitalist
relations and hailed what he called an
“‘accentuation” in the growth of properties
agriculturists and an increasing number of
landless cultivators who prdouce for other
people and starve themselves. In UP, it was
calculated in 1967 that the top two per cent
of households owning as much as 12 per cent
of the cultivable land got an annual income of
Rs. 200 crores and what is more important,
they are getting mixed up with the urban
money-bags. They are a stupendous force
which the Finance Minister’s proposals just
would not be able to tame in any way. This
requires deeper thinking and thinking with
the States very much in the picture. But
what I fear is that this is not the Finance
Minister’s or the Government’s intention.
What has happened in this country is a
juxtaposition of a thin stratum of the rich in
the countryside with the urban rich who
monopolise the gains of Congress planning
through Government loans and control on
sugar -and other co-operatives and other
ways of amassing wealth. They represent
a problem which the ill-thought-out proposals
of the Finance Minister cannot solve.

The Finance Minister is accustomed to
pose before us as the paragon of stern
virtue, but all that is a cloak and cover for
cool and calculated indifferenc to the middle
and poorer classes of the poeple and his
solicitude for the well-being of the very
rich.

He has said rightly of course in his bud-
get speech that the objective of growth
cannot be achieved by budgetary policy alone.
But he should know that budgetary policy
properly conceived can and ought to be an
instrument of economic growth. His budget
breathes no inspiration and no economic
message except that foreign and Indian mono-
polists with their hangers-on have got to be
appeased. His somewhat doubtful allocation
for next year's yet unknown plan is Rs. 1903
crores, a sum only marginally higher than the
current year’s. Without, therefore, a struc-
tural reform in the economy and the social
set-up, the tension and the burden of deve-
ment and defence which has been put up as
the country’s objective is too much for the
Finance Minister’s humdrum budgetary
devices.
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Our economy will not be able to gain
momentum unless some basic and courageous
steps are taken, Yet, Government conducts
merely a big barrage of propaganda about the
national economy having turned the corner.
1 wish it was true. But it is a farrago of
nonsense.  This attempt to depict that we
have got. out of the rut of recession even
without the limited planning in operation up
to now warms the hearts of some people
over here and outside in the country but it
is a complete fallacy.

It has been stated by Government that
the net national product rose by 9.1 per cent
from 1966-67 to 1967-68, from Rs. 15,272
crores to Rs. 16,665 crores. But in the pre-
recession year 1964-65 it was according to
the Economic Survey, Rs. 16,219 crores at
1960-61 prices, and the rise, therefore, at
the outside is 2.8 per cent per annuam
which is balrey above the ratc of our popu-
lation growth.

When increased inequality is taken into
account, the conclusion is irresistible that the
overwhelming majority of our people are worse
oll today than in 1964-65. A recent national
sample survey indicates that a third of our
population, a little more than 34.6 per cent
live in absolute poverty, spending less than
Rs. 15 p. m. in rural areas and less than
Rs. 24 in urban areas, and, also there are
millions of “severe destitutes”, particularly
in the retarded areas of our country, whether
in North Bihar or in Rayalaseema or in so
many other areas who have less than Rs. 11,
very much less than Rs. 11 a month to
spend.

No sophistry, no jugglery in figures or
argumentation can cover up the evidence of
unspeakable poverty which assaults the
senses in town and country in India today.

Gen Dis.
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It is interesting to note that the net
national product had a growth rate in 1967-68
which can be mentioned. The contribution
of agriculture rose by 20.3 per cent from
Rs. 6,133 crores to Rs. 7,381 crores. Very
welcome.  But the nett product added by
large-scale manufacture fell from Rs. 1,576
crores to Rs. 1,556 crores, and of construc-
tion from Rs. 761 crores to Rs. 740 crores.
This is surely nothing to gloat over ; it
shows an imbalance in the economy which
brings about a qualitative decline.
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We here of a “huge”—that is the word
used—rise in exports, 10 per cent in 1968-69.
But in 1964-65, our exports earns $1,714
million ; in 1966-67, it was $1,558 million,
and in 1968-69, it has been at $1,700 million,
that is, we are back where we were four
years ago, and there is nothing to make
a song of and darice about this ‘huge’ rise in
exports.

But there is a sinister purpose to this
propaganda, because foreign collaboration is
to be allowed even in low-priority or non-
essential fields of industry as well as trade,
provided they can appear to be export-
oriented. This is to be the new Morarji
fig-leaf which would be sought to cover the
nudity of reckless collaboration deals. The re-
sult will be that the dependence co-efficient of
our economy will increase, and in the
Gandhian Centenary—everyone is talking
about it in the budget [discussion—self-
reliance is being thrown overboard, thanks to
the Finance Minister and his colleagues here—
he alone is not to blame. Self-reliance,
development-consciousness and plan climate
have as good as vanished from the Indian
scene, and yet they are making such a lot of
to-do about it.

Stagnation bedevils our economy, and
will continue to bedevil our economy, if
this kind of pusillanimous policy continues.
Stagnation bedevils our economy, and
tinkering just will not help. The per capita
daily availability of foodgrains was, accord-
ing to our Ecomom'c Survey, 474 gms. in
1965, 396 gms. in 1967 and 457 gms. in 1968.
But it is still lower by 3.6 per cent than in
1965.

The general industrial index had risen by
only one per cent in 1966 ; it fell to 0.5 per
cent in 1967. In 1968, it is estimated to
rise by 5-6 per cent. But altogether, it is a
dismal performance, with half the growth
rate in 1960-65, when it was nothing startling
st all.

The number of unemployed on the live
register increases from year to year : 24, 69,
421 in 1966 to 30,11,642 in 1968.

From the Ist April, 1968 to the 3lst
Jenuary, 1969, at a time when our production
of foodgrains was high, we imported 45.4
Wmkh tonnes of foodgrains &t a cost of
Rs. 293.64 croses
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This came out in answer to a question
on 6th March—starred question  326.
Government has no intention to keep up its
promise to stop all food imports by 1971.
PL-480 imports will continue, with all the
damaging cffect it has on our economy and
on our self-respect.

Foreign private investments flourish.
Sterling tea companies—I am quoting from
the answer to Unstarred Question No. 1178
asked on 19th November, 1968—remitted
Rs. 23.44 crores as profit from 1963-64 to
1967-68, the figures for 1966-67 being Rs. 2.85
crores, and for 1967-68 being Rs. 5 04 crores.
Unstarred Question No. 3765 dated 9th
December, 1968 elicited the answer that pay-
ments abroad for the year were Rs. 280.5
crores under different heads.

It is quite important to notice how very
large amounts of money are sent out by way
of dividends and profits. In 1967-68 we
sent abroad, on account of dividends Rs. 32.7
crores, on account of technical know-how
Rs. 14.7 crores, on account of current profits
Rs. 7.6 crores, on account of accumulated
profits Rs. 8.3 crores, and, of course, on
interest on Government account and private
account enormous amounts reaching up to
very nearly Rs. 200 crores. For royalties
we sent abroad in 1967-68 Rs. 4.3 crores.
Ask our scientists, they will tell you that
most of it is money thrown down the drain,
and we throw this money down the drain
because we have not the courage, the guts
to stand up to these foreigners who are rul-
ing the roost in our country.

Outstanding foreign investments in India
increased from Rs. 255.8 crores in Jume,
1948 to Rs. 935.8 crores at the end of March,
1965. From 1956 to September, 1968, 3,049
foreign collaboration casses were approved.
This was said in answer to Unstarred Ques-
tion No. 3975 asked on 10th Desember,
1968.

The oil companies treat us so shabbily
and we can hardly do a thing. At this
rate we are moving towards being somecthing
like a satellite economy, but Government
does not care. There is hardly any effort
to collect at least one half of the several
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hundred crores of arrears of income-tax, and
of course there can be hardly any thinking in
the mind of the Finance Minister or his
Government something like a moratorium on
foreign remittances. They have got so much
out of it. The studies made by the Reserve
Bank or the statements made by professors
abroad at seminers in regard to the kind of
return which foreign companies get in India
show how they have been sucking our
country dry, and we cannot even get anything
like a moratorium very politely negotiated
in regard to foreign remittances which are
hitting a country like ours so hard. They
talk about their desire to help our country,
because if India goes down, democracy all
over goes down. All that sort of rot is
heard from time to time, but they do not
come forward to help, nor do we have the
courage to put a moratorium on foreign
remittances. Mr. Morarji Desai would hardly
have even any idea, he would not dream of
having that kind of idea.

He is doing nothing either to ensure that
public sector projects do not suffer eggre-
giously as they do from inefficiency or cor-
ruption or both, and that a check is put on
defeatist trends that in such circumstances
as that of the Indian Drugs and Pharmaceuti-
cals they prepare only to prove the failure of
the public sector and get ready to hand it
ever as it were to private capital.

The winds of change are blowing in the
country, but the Government, ostrich-like,
puts its head in the sand and does not see
what is happening.  Reclations between the
Centre and States in financial and other
terms need to be put on a different basis
than hitherto. The claims of the popular
Government of West Bengal, particularly in
relation to the crying needs of the Calcutta
region, for example, can only be ignored at
the country’s peril. There is no indication in
the Budget that there is any awaremess of
such things in the Government’s mind.

1 shall quote to you, as I conclude,
something which was said by Prof. Gadgil,
again in his speech in Bangalore last year.

The hon. Member who spoke before me
said that we need to increase our production.
Everybody agrees on that. Prof. Gadgil
puts in this way ; he is no agitator :

“ .... this mass understanding of the
production respomsibility of everybody
cannot come through unless there is a
mass conviction that this is a fair society,
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that this is a society in which the dis-
tribution of the product is being justly
regulated and that everybody is partici-
pating and has a share.. ... It is not
agitators ; it is not politicians it is a
basic problem of social understanding,
of social participation in the whole
process.”’

He adds :

‘“This basic problem is a challenge to
society. It is a challepge to integration.
We talk of national integration ; I think
we should think much more of a social
integration.  National integration will
then be casy. Because the society is not
integrated, this problem arises.”

That is exactly the problem. That is why
I hark back again to the Gandhi Centenary.
But today in answer to a question we were
told that there is no universal provision even
of drinking water in all the villages in this
year. We know well how the memory of
Gandhiji had been treated by the Govern-
ment. I have got a pampbhlet sent to us by
Shri Shankarrao Deo which has got the
heading : ‘Could we not agree on Gandhi’s
alternative to capitalism. As far as we are
concerned, we take another view of the
matter. Gandhiji was a most highly esti-
mable person but his alternative to capitalism
was not the right sort. Even so, he said
certain things in regard to the trusteeship
idea. In this book there is reference to
Dr. Lohia’s attempted lcgislation to bring
about trusteeship. He was prevented from
bringing forward legislation : “Draft Indian
Trusteeship Bill, 1967

They will not even touch that or even
attempt to try to introduce the Gandhian
concept of socialism and trusteeship to find
out if it works. According to our idea, it
will not work ; we have to go in a different
way. But they have not got the guts. There-
fore I have to say that this Budget with its
pettifogging bamda approach is nearly a futile
document which describes no more than the
rather pathetic holding operation of a pre-
carious ecomomy which must courageously
advance in a genuinely popular direction or
be overtaken by the surging forces of his-
tory. This is what the Finance Minister
requires to imbibe. Of course I have no
illusions that he will do so. Even s0 we are
here to express our views and 1 have tried
to do it in the short compags of time at my
disposal, )

Gea, Dis.
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the very outset, T want to say that I support
the taxation proposals in the Budget. It is
a matter of great satisfaction that after a
long period of recession and depression when
agricultural production had declined and
industrial output remained stagnant and the
capital market became shy leading to increased
imports and decreased exports, we are now
recovering all round and registering improve-
ment in all sectors of economy. Our agri-
cultural production during this year is about
96 million tons, inspite of drought in some
parts and floods in some other parts of the
country. In previous years there was a steep
rise in the level of prices but prices had been
maintained at a reasonable level during this
years and our industrial production has also
increased by about six per cent. Qur exports
have gone up by about Rs. 100 crores and
our imports have come down by almost
Rs. 100 crores. In this way, while our adverse
balance was Rs. 700 crores in the previous
year, it has remained at Rs. 500 crores during
this year. Thus, I wish to say that there s
improvement and recovery in this year, and
1 think that the action taken by the Deputy
Prime Minister and Minister of Finance while
presenting the previous years’ budget has
also been of great help in bringing this
improvement.

Similarly, this year, a deficit of Rs. 250
crores has bsen left. Last year, it was about
Rs. 290 crores. Whea last year, a deficit of
Rs. 290 croies was left, many economists
and friends in the Opposition thought that
it would lead to inflation and the prices may
increase, but as estimated by the Deputy
Prime Minister, neither was there inflation
nor did it affect the prices. But, on the other
hand, it has stimulated our economy and so
1 think this year also the deficit financing of
Rs. 250 crores will help to improve the
economice condition of the country and it
will not create any kind of inflation.

1am happy to say that in order to
increase our exports of jute and tea and
mica, a reduction in export duty has been
announced. Jute is one of the major items
of export, and in the last few years the export
of this commodity has declined considerably.
For instance, in 1964, the export of jute was
487, 000 tonnes. In 1968, it came down to
360,000 tonnes. In 1957, our export of jute
was 88 per cent while Pakistan’s was only
12 per cent. But now the position has
changed. Our exports have come down where
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as the export of Pakistan has increased
considerably. Therefore, my submission is
this. This is our traditional export item
and every care should be taken to see that
we do not lose our traditional market for
jute in any way, and proper action is required
to be taken at the proper time so that our
export is not affected in this major item. I
am happy to say that tea has also been given
a fair deal, and I hope the export of jute

and tea will also improve during the course
of this year.
Regarding the textile industry, we have

been pointing out that the industry has been
passing through a very, very difficult time.
Out of 636 mills, 80 have been closed down.
There are many mills which are passing
through a very difficult time. I am happy
to say that the Deputy Prime Minister has
thought about it and has given considerable
relief in excise duty not only on cloth but
also on yarn. This relief will to some extent
improve the difficult position and the un-
economic conditions in which the textile
industry finds itself today as a whole. The
relief has been given for hank yarn. The
excise duty on hank yarn has been completely
withdrawn. It is going to help the handloom
industry. The excise duty on sized yarn is
also withdrawn. It will help to check tax
evasion and corruption. It will also help the
industry. The relief given for coarse and
medium quality cloth which constitute 88 per
cent of the production of the mills, since
most of the mills are producing this quality
of the goods, will go to help the weaker mills
in the country. From being unecomsomic,
they will become economic units again.

This time a 15 per cent gd valorem duty
has been imposed on certain qualities, of
cotton textiles. Coarse and grey cloth also
have been included in the list on which
ud valorem duty has been imposed. This is
going to affect them adversely. The prices of
canvas, etc. and blankets, manufactured
from cotton waste as compared to the prices
of coating, shirting, gaberdine, bedsheets, etc.,
will increase enormously because the excise
duty on them is very high. The former
qualities of cloth are mostly consumed by
the Defence Ministry, Railways and industries.
The increase in price of these qualities will
also affect the Government and industries.
Therefore, I request the hon. Deputy Prime
Minister to do proper justice to the manufac-
turers of these qualities of cloth. On accouant
of sych high excise duty, the unorganised
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sector will start manufacturing all these
qualities and Government may not be able
to get the excise duty from the organised
sector, as expected. Therefore, you can levy
as excise duty whatever is rersonable, but
this 15 per cent od vuiorem duty is too
high.

Before the budget, it was expected that
in view of the increase in cost of living,
Government will increase the exemption
limit for income-tax to Rs. 5000 or Rs. 4500.
But I was a little surprised when 1 found
that the income-tax has been increased for
the people in the income group of Rs. 10,000
to Rs. 20,000. In this slab, there are more
than 6 lakhs people, earning Rs. 800 to
Rs. 1500 a month. Most of them are people
in service, who have to pay insurance premia,
provident fund, etc. After meeting their
household expenses, I do not think they will
be able to save anything. Therefore, it is
not very proper to increase the income-tax
for them. If they are not able to contri-
bute to the provident fund and insurance, it
will affect the revenue of the country. There-
fore, this matter should be looked into and
this increase should be withdrawn.

As as matter of policy I agree with the
excise duty imposed on fertilisers. But still
our production is not sufficient to meet the
needs of the country. Even after reaching
a production target of 96 million tonnes we
have to import and spend Rs. 300 crores
to Rs. 400 crores a year on imports of food-
grains. This levy of excise duty on fertilisers
may not only get a sharp reaction on the
sentiments of farmers but the cost of
production will also go up. When after so
much hesitation the farmers have started
using fertilisers, at this stage to impose this
duty is I think a little premature. We should
give sufficient time to them to use fertilisers
and increase our production. Our per acre
production of all crops is still much lower
than in other countries. In cotton our
production is one-third in comparison with
USA, Sudan or Egypt. By using modern
methods our per acre production can increase.
It has to be seen that in no way increase in
production is affected and farmers are made
to use more and more fertilisers so that as
a result our country becomes self-sufficient as
far as agricultural production is concerned.

A note has been circulated in which it
has been stated that it does not act very
much against increased production and the
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increase in excise duty will have very little
effect. In our country, 85 per cent of the
land under cultivation depend on the vagaries
of monsoons. Monsoons are uncertain.
Suppose in a certain place, as it always
happens, there is failure of monsoon the
farmers will have to suffer by the extra
inputs on fertilisers and the cost of production
will increase. Therefore, they hesitate to
use fertilisers and take the risk. My sugges-
tion in this respect, therefore, is that at least
in the beginning we should start with 5§ per
cent and as the production increases, as
our farmers begin to get the benefit of
increased production in the course of, say,
three years, we can raise it to 10 per cent.
I hope the hon. Deputy Prime Minister
will give proper consideration to this.

About the wealth tax on agricultural land
1 would like to have one or two clarifications.
It has been said that genuine cultivators will
not be affected by this. If one agriculturist
has surplus money and he deposits it in a
bank—that is in the interest of the country
because that money will not be kept idle and
there will be income on it by way of interest
—uwill he continue to be a genuine agri-
culturist or will he come under the mischief of
this wealth tax ? In another case, if an agri-
culturist constructs a house and gets rental
from it, or he gets dividend from shares in
the Unit Trust or he starts a transport busi-
ness, will he continue to be a genuine agri-
culturist or will he be assessed under the
wealth tax ? My idea is that with the inten-
tion of the Government to mop up excess
funds from certain persons they may not tax
gonuine farmers. This fact has to be taken
into account. I would request the hon.
Deputy Prime Minister to explain this so
that there is no confusion left in the mind of
hon. Members and the people in this
country.

Regarding the functioning of the public
sector undertakings, last year all the public
sector undertakings made a loss of Rs. 40
crores in all. Some had made a profit and
some had made a loss, but the sum total was
a loss. The results for this year are not
available. But it seems that this year also
there would be a net loss. We have invested a
huge amount in these undertakings. I know
that Government are very anxious to over-
come these difficulties and to cover the loss
and they are conspicuously making progress
in that direction. Reports have been received
in this connection from the Administrativg
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Reforms Commission and other bodies and
they are under study. But acoording to me,
some changes in the managerial structure are
requited in order to improve the situation.
The prosent policy is that secretariat officers
are transferred to-the managerial posts, and
if they fail they are reverted, with the result
that nobody has a mind to look after the
management properly. Something should be
done so that the person who goes there to
manage the affaies is held sesponsible
for proper managsment and if he fails he
should not be transferred to other depart-
ments in order to keep his service in tact.
1 do not want to do injustice or be unfair
to our officers. Even if they are paid a
little higher remuneration I would not mind;
there should be no ceiling on the top salaries
such as  Rs. 3500 or something else. That
ban should be removed. They should be paid
more remuneration but at the same time they
should be held responsible and made responsi-
ble for praper management. In the private
sector, for instance, if a manager does not
manage things properly, he is asked to resign.
Similarly, if an officer who' is posted in a
public sector undertaking does not manage
the things properly, then he should be asked
to resign. If this kind of system is introduced,
1 feal that they will feel more responsible for
proper management, and 1 think things will
improve. No more time should be lost on this,
and something. should be done immediately in
this direction so that our public sector
projects which are very important assets of
our country start making profits.

In this connection, I would like to make
some suggestions. Our public sector under-
takings are ruoniog with idle capacity at
present. On the other hand, our imports of
capital goods arc to the tune of Rs. 300 to
400 crores cvery year. Even after the establish-
ment of such a heavy industrial complex
which is running with idle capacity, we find
that we are still importing about Rs. 300 to
400 crores worth of capital goods. Govern-
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years. Instead: of that, if the period is made
five years, that will be an inoentive for the
buyers to purchase more and more of machi-
nery manufactured in the country. If that
is done voluntarily, then the position will
improve, and our enginccring industry wall
get more orders and will be able to reduce
its idle capacity if not eliminate it altogether.

T would also like to make a suggestion as
to how we could save foreign exchange. At
present, cotton is being imported and is being
used for manufacture of cloth of whatever
quality one likes. Indian cotton is available
for manufecture of cloth up to 40 counts.
Therefore, the use of global cotton for smaller
counts should be prohibited so that Indian
cotton could be used for counts up to 40 and
global cotton could be used for finer varieties
of cloth of 60,80, 100 counts etc. If that is
done, then we could save a lot of foreign
exchange, and our farmers will get assured
markets and better prices, and our produc-
tion of cotton will also increase.

Secondly, we are not producing long
staple cotton, which is used for manufactur-
ing finer counts, in sufficient quantity. In
order to give incentives to our producers of
long staple cotton  different  rates of
excise duty may be charged on yarn and
cloth made of Indian cotton and imported
cotton. If a lower excise duty is charged on
yarn and cloth made of Indian long staple
cotton, it will give a good incentive to
Indian farmers to produce long staple cotton
in sufficient quantities because of the rise
in its demand.

Then I come to smuggling of silver from
the country. It is estimated that every year
silver worth about Rs. 200 crores are
smuggled out of India. Even though
government have taken some measures to
check silver smuggling, I do not think they
have been effective. And what are we getting
in return ? Smuggled gold and consumer
items. Even otherwise these consumer items

ment have no doubt taken many es
to improve the position but they have not
proved successful. [ would like to suggest
that some more depreciation may be allowed
on the plant and machinery manufactured in
the country so that some more incentive may
be there for the purchase of indigenous
machinery. Government are not going to
lose any revenue thereby, because they are
going 10 give the. full value of the plant and
machinery in the course of seven or eight

are available here in plenty. So, the smuggl-
ing of these items into the country affects
our local industries. The demand on our
local industries becomes less and less. That
is why many of our industries are not runn-
ing to full capacity and they have idic capa-
city. Something should be done to stop this
smuggling. That will benefit the government
by way of i d tax collections and the
consumer industries by increased demand
and, copsequently, increased production, |
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hope government will pay urgent attention
to this. 1 will conclude by thanking you, Sir,
for giving me an opportunity to participate
in this discussion.

o fara g mredt (wfiag) o
ofs wea, faw @N & =F ag
3R WX Tar g A @A 37 F Fdsw
! yw w7 31 ¥ ofg @yl O
waifas 1 fae s a7 wra a@d
A § AR g sAT §6) F fevear
F1 (arefan) #1 & gafay zq afaes 1
fama & fAu s #9997 @it F @
&Nal 9T ag gfez T qedt § frosw
It X N feamg $ qArFT 97 FFAT L7
qEgT: a7 FAT Feew § MT AT g
saf v TTa & 9% 9T 91T & @Y S§
7z AT qEaT 1 G¥ FT FH AR Y
a1 § qafy aga § AreEraw ag Afv
FT3 2 fr 2 73 1w o) fasr =ifzg,
forerr froges 1 wifgo AR gea DS
QA =fed | AfFA o7 ag <ifged 9T &
FAT AFT qgq & ar 97 F N T
F7AT qgar &1 & WOA WEWF F IF
F& A1 AT F I AR A THE T
qFAT § ¢
“FR G A FIANH AT E GH oA F )
agt Y WIS W7 R, N FF GG Far 1"

a8 Feeq FAIT @ wawy § g zw
& T |4 AAT TG J17 A gg AT A
et YA 2 Fr g § & v aut & faww
grar & ? frwr dwrew ¥ it agrpyta
frgud w@ T FFOCFEFF
wTamA A T A IF ¥ ey Fwar §
from wY ¥ ¥ w frweRad 3
forer <@ Prever @At qr a3 fAewer 747 |
gl wATa & fm gz amy o wrETEEEa
a2 Ffrwr ¥ avmer K, W ¥
FOT; IR AT ¥ I AR §Ed weaer
¥ FC Al wE § ¥ T
g% ¥ W famrry arel aw § o fgd

PHALGUNA 19, 1890 (SAK 4}

262

FI5 & qfarz & awy oy &, wowt faT
wt s afeeg wfy &2 agg@ i
NIETE &5 WX ATEAm WrEw @
wae wfr v WY Sy, gufe fema
gF Wae & fHg 1T T W)
FX AF G H  FE W AL W7 AT a9
oF o8 ot A & ag o) g€ arh
IG F QU § T e 1A, ¥ HIAT
9% a77, ¥y fasrel wws w1 AR oA
1 ®W FT R O G &) IF 9T A A9,
FE T AW |

TY KT AG 91 wEar g 1 qf T 37
FETHT & 1T gu Y Faw! FT W HAT
T § o7 Jrar § 9T 89 gA FE g
safe o 1 &t &1 afag 7 &), fraral
& g H HATA AT AeAT WU gAT |l §
ar ggF) gt S¥faar et & s wear
gfragamay a% ¥§ &7 & W
&xq «uar Jifgo | 9T FORT T FfEar-
@D efer | g% F dg @uT @
TR T gw W A+ F frar ay
UF FAIT &9Y F 99 A7 05, AT q9)
N UF NG gux g Tf A1 &) av A
EARTY T gF AE 1 w0 HE T
frga Q@ & foaar @« qrdr 9w
wel &t F T gT A I QA ANTH
IF I § AT qg gAW FT AE I@N
A & FN AN F fAg AR w6 gEd
A & fag @@ & wmw ¥ w5 e
q@ Y ANAY FET H I¥ qHFAT 970
21 wiareg aafewdi & FAT WY 5@ AER
F R IMAT AT A 9 A gy H Y
q frwm@a a1t q@ FE ag facge
ard® & | gafaw & sz Jvgar 5 9q
& afy aEHQ gEEaar A =ifre sk
&g za1 ¥ w1 forar s nfgm

forgX arer BEw et @ € A o)
wzr wfgr fF e a1 oW gww &
FH19 & @ 1 G017 T, W 7w A
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TS aF @ A ot 78w fr, i
UT AT IH F F AN F FHIT  FI
& Tl €, 98 IA% |rg Ig@ wAr@n
%7 SAEIT & ) wa w7 A4 ) g T A9
g1 97 NG @ a9 g frAf ¥ @
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WY fogw @i o/l oge @ ol 1 g9
F1 FW@ 73 971 {7 fogs a9 F F10
4YT |1 WU @ | §F AAwd  qfeqw
¥ Fau fami § amw fad, T@gT
LOCER CR R T N R
|T F 7z vAd feawrg T @ § 1w
Fg @iaT Wt e fraEl S aw ¥
famsr Jar Trgdt & @ 9w @ gt
feafa € gt et

AT A9 99 W & gof faed §
a1 F3 X9 at agr feafa ag @ fF 100 &
& 70 sufewdl & wR 9X @ @A off R
FAE AL 100 ¥ 70 famm s@
s F E AN fF o wdf F we fam
WA F UF w1 & ofm ¥ afw
g fagr Fx A AN E AR wIw@Y
FRIAT &) gd A oAt § g faw
FE & 1 WEFT F Ok Ffa J faar § fw
fedt wla sl & frlt il & qan
fr g d adf #7 F1); @ @A guT
fear 5 .
it wrg fRar wrg: FeE dem@da:
e W wgr AW W Wy FEmf

T F1E gTT 92 § WY, Gear HE
Fog wafq wor ¥ @gr gy Wk faw
w12 4 F AH F AT R | W AG
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A q@ W ¥ afees ¥ oré g,
7z Tg A =rfaoa
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o T A ¥ D faewedt F
agelt #¥ Rl ¥ gy ¥ w0 @0
ama faer & fawg ¥ FgA7 Tgar g
fagy fosr 5 73 gl gER WA | T
TIFR FT G7&A Fraat @ g ew @
g #1€ maww AEr ¢ 1 AafeT oE A
N aferes § § g ag fF fagy faer
T ¥ uF q&g AN T@T 91, UF I
| @1 A1 | e G F IR
oo fear 1 & #gr WA g fe foew
farerr w0 %Y 99 ¥ g9 91, /R g @&l-
wifyw & fag g¥13 49 F1 H9A GRA
gAY A fawr AN F A A
T grfwn I UF FAIY qEF FT A
g FYE F | S AFGT A9 EF A g
@ wwWF #AG awdr | @i
HAT 25X AW F gag fAear ¥ 98
Ty A1 WA FT FFAT AT, AN 7 AT
qr1 |

#Y uF qra fous @i foen (Faey
¥ fege o =y gu F& A, M @ H
fee wgar g1 frwer sH¥ & W
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FFAAT HIAT FIAT FHET TOHA ¥ | g
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q °EHT W A GEIU N FE@T AT 1 T
faq = gg faeam wsHg AT 9T
gfera & a%dt § 1 97 foar dawa &
vz H gm @ & fog wew ufy Tad &
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gfua @Y, 7g 9@ feg gwT § =900
qF qFE T F1 ST FT WIHT 7 & G
gk ag fxd geg ¥ N g Al ag
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TR 3z qR FNA T fazafqarg &
a1q qv7g FT fa¥ F A AAF G F
gaeqid WY T foaw g AR W9 &
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s K W19 FT eq1A I qSAT HTMT
;IFE FTA Argar § fow ¥ v F A
9T I 9FX & wAF amar g faa Fv
o+ qE § 1 grIEE w7 gwqee frarE
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Fro § 978 gfeen fawafauren & @y
grag ®T fgar ¥ @1 $AF GFIC HY
wferigal &1 uF &g § gAAA G
TEHar &)
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e a1 @t & Fgan agar § 48 gaq
#, 9g 7z f& w¥ 1 & Freqw WA F A
g g7 AN F1 avaey @A &, A W
faam & ggNg feafa 21w 9@ AN
feafa ¥t & f Qar awar & f <@ famwr
w1 #E g7 D TE & 1w AT g
wa & fag af g E Y AT aew A
&, uF geq fRY gF1T & a7 g fem-
fear zgr &1 &8 }1€ N g g€ & we¥
FE T g gE R 1 ok T A A AI
Tt qrT g% e w0 & gawr FF Ay a9
fafgx ar=war & & g @ ar @
a1 949 5T F ey &) qia & faw
grazgsadl & frgw % & faw ow
ataEa § wgr AT DA z@d oA F
fauar AN & @z @if W R ar
FaT AT & NA G o0d ) 97 F avax
frga #3 wrar @ A Gt gR 2@ w%
ggran f& s g & #11 w9 @
Ter w1y g, &Y Y ¥ firwt FY A€ v
@ § 91 gfquafe a5 3w @
Feaaueam A AT @ awe H §
fFam & Jox w A m g T
T awE & fgaa & 1w agh A afrat
AT FZED AMEY ®Y QY gt wAT
e &, e o mod g gu g A
&9 a1 war Aifer | gER el 8 agr-
T FA R GEN FW ¥ FH w9 g%
mfsat #1 O a9 Y gOw @ -y

W & gy @o Ag 9¢ q &
s AT Wiy, sww &7 swew @er
wifgg, ara ) e ot ¥R @2 7 9§ g
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& ST yeaT g =ifge WY @@ aiw
R gry faar fewz wwq & 37 & fag
g &) fal sgasqr  wTAY gAY | A1
gfera & g1 g1 a1 AT fret aFT ¥ Q
Y grr€ ok IEmfaat § 9 # @ar
FE FT TTET AT FT FIAT A0 1

DR. P. MANDAL (Vishnupur) : I thank
you for giving me a chance to participate
in this debate after repeated endeavours.

Our Deputy Prime Minister placed his
budget before us with an additional tax con-
tent of Rs. 150 crores and yet there is a
deficit of Rs. 250 crores.

There is no case at all for deficit financ-
ing to the extent of even a single rupee. 1
ask the Finance Minister to balance his
budget by cutting extravagant cxpenditurc

and wastage in various departments and pub--

lic sector undertakings. Wastage of crores
of rupees in public accounts has been dis-
closed in Reports, but no remedial steps are
taken by the Finance Minister. Rather this
wastage is enhanced in the following year.
I shall cite some specific cxamples of wastage
in public sector undertakings.

The Durgapur steel project water supply
schemme was drawn up by foreign consultants
at an estimated cost of Rs. 1,10 crores. But
a local engineer of the Kangsabati project
was bold enough to indicate that the work
could be done well with one-third of the
estimate by suitable dcsigning. After con-
siderable argument, the design was left to
that officer and he satisfactorily completed it
well within one-third of the estimated cost
ahead of schedule.

The scheme is now operating regularly.

Next I come to the Farakka Barrage
project. A controversy arose there over the
question of the submersible cellular coffer
dam. Some local engineers felt that such a
methad would not work in alluvial rivers
and in monsoon areas where fluctuations of
the river water level are very much between
flood months and dry months. A number of
Russian experts were brought in. They
strongly supported the idea that the sub-
mersible cellular coffer dam would work
satisfactorily. Since some of the engineers
still maintmined that such system would ot
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work in the central part of the river, it was
decided that some cells would be put up in
the river. Accordingly, trial cells were put
up at a considerable expense and a large
quantity of cellular coffer dam piles were also
purchased for the main works in anticipation
of the method proving successful. But after
the first floods, it was found that the cells
were not there. They had to be found
out by magnetic surveys below the river.

The third scheme pertains to a brick and
tile factory set up at Palta which was to
serve a dual purpose, namely, manufacture of
good bricks and tiles and removal of silt
from the Palta decantation beds.

The project has been very severely
criticised on account of its failure in both
these objects. The bricks are too costly and
finding some difficulty in the market. The
produced quantity is so little that it could

not clear the silt at Palta appreciably.
It is an example how foreign experts
have failed to advise properly. It appears

that in spite of all the data being furnished,
the Czechoslovak experts set up certain
plants which failed to work on account of
the drying equipments not being suitable for
local conditions. The whole of the drying
system is to be changed, and under the cir-
cumstances the progress of manufacturc of
bricks is limited to the replacement of the
drying system by locally improvised ones.

In these wrong ways the Government is
losing a heavy amount of foreign exchange,
because the Government has a habit now of
bringing foreign experts with heavy expendi-
ture for work which can be done by local
experts, and thereby a saving may be done.
The question of foreign experts does not
arise at all at present. From the above ex-
amples you can well understand how Indian
engineers are capable of doing each and
every work. So, please cut down extra-
vagant expenditure by the departments and
wastage in public sector undertakings, so
that deficit financing and additional taxes
may not be needed at all.

The West Bengal Government has been
treated in a step-motherly way. Dr. B. C.
Roy fought tooth end nail for the legitimate
demands of West Bengal, but it was not
received. So, the development of Calcutta
stands still. Every visitor bas criticised that
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itis a dirty city, but the Government of
India is dead of hearing. Hooghly second
bridge and Calcutta circular railway have
been considered since long. The public is
frustrated. Nobody now believes in these
promises. The Government of India have
given an assurance that there will be no
financial difficulty for North Bengal relief
work and electricity project, but all these
works are half done due to want of funds.

MR. DEPUTY-SPEAKER : The hon.
Member may resume on the next occasion.

1559 hrs.

MOTION RE-STATEMENT OF MINISTER
OF HOME AFFAIRS ON WEST BENGAL
GOVERNOR’S ADDRESS TO BOTH
HOUSES OF THE STATE
LEGISLATURE

MR. DEPUTY-SPEAKER: Now we
shall take up the motion regarding the Homc
Minister’s statement. Shri  Surendranath
Dwivedy.

We have three hours at our disposal.
May I request the Mover, because he has
to go away, to confine his remarks to 20
minutes ?

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : It is impossible. Not less
than 30 minutes at the beginning.

[Mr. Speaker in the Chair)

1 am very glad that this House has got
the earliest opportunit to discuss this matter
which has very serious implications, and if
1 may say so, the action of the Governor in
West Bengal has really created a situation
which is fraught with grave dangers.

My motion is very simple :
move :

“That the statement made by the
Minister of Home Affairs on the 6th
March, 1969, regarding the Address by
the Governor of West Bengal to both
the Houses of the State Legislature
assembled together on the 6th March,
1969, be taken into the consideration.”

T beg to

15 00 hrs.
What has been done in the West Bengal

Assembly on' 6th March this- year is & tragic
chapter in our constitutional history. It
exposes the manner in which the high office
governorship is being utilised for party and
political purposcs.  Our Constitution gives
a very cminent position to the Governor,
just like the judiciary. This Parliament has
the authority to impeach the President but
there is no provision whatsoever to impeach
the Governor although for the acts of omis-
¢jon and commission of the Governor, we
can impeach the President or censure the
Central Government as such.

What happened subsequently is more
unusual ; the Governor enters into a public
controversy by issuing a statement justifying
his action inside the Assembly. That is the
conclusion one reaches after reading the
statement issued by Mr. Dharma Vira. 1 am
convinced that he has shown no regard for
the Constitution. His action has no consti-
tutional validity and I shall not be wrong if
I say that he acted unwisely, as a willing
political instrument of the Central Govern-
ment and his action is fraught with grave
danger, politically.

But this is not the only occasion he has
done so. On 2Ist November, 1968 he acted
in an unconstitutional and arbitrary manner.
This is more objectionable than what he did
in November, 1968. Then he refused to let
the Government discharge its duty by dis-
missing it without testing its majority in the
Assembly. Here, on this occasion, on the
first day of the session of the Assembly the
clected representatives of the Government
have to tell the people about their pro-
grammes, and their strategy. That is a
constitutional right to be exercised through
the Governor. They have to tell the people
what their assessment of the political situa-
tion is.  On this occasion also, by skipping
over those two paragraphs the Governor had
deprived them of their constitutional right.
It is unconstitutional and wrong. He issues
a public statement to defend his action, to
which I shall come later. He has acted
illegally and it is to be examined whether it
is not a contempt of the Constitution. I am
not going at present to dilate upon the point
whether this action leads to impeachment
or dismissal or something else ; that is a
different thing.

What we are concerned with, what this
country is concerned with, what this Parlia-
ment is concerned with, is the strengthening
of the demogratic apparatus, the democratic:



